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   Review Petition(Civil) No.231-232/2001 in SLP(Civil)No.270-271/2001@@
   CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCC
                                                                     ˜

  BABY JANARDHANAN                                          Petitioner (s)

                              VERSUS

  A.R. VENUGOPALAN & ORS.                                   Respondent (s)

  Date : 28/02/2001 This  Petition  was  called on for hearing today.

  CORAM :
           HON’BLE MR. JUSTICE V.N. KHARE
           HON’BLE MR. JUSTICE N. SANTOSH HEGDE

                            By Circulation

                   UPON perusing the papers, the Court made the following
                                    O R D E R

...................L......I.....T.......T.......T.......T..........J
                          The review petitions are dismissed.
.SP1

                   (Alka Dudeja)                      (S. Krishnan)
                   Court Master                        Court Master

                          Signed order is placed on the file.

.PA

                    IN THE SUPREME COURT OF INDIA

                     CIVIL APPELLATE JURISDICTION

   Review Petition(Civil) No.231-232/2001 in SLP(Civil)No.270-271/2001@@
   CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCC
                                                                     ˜



  BABY JANARDHANAN                                          Petitioner (s)

                              VERSUS

  A.R. VENUGOPALAN & ORS.                                   Respondent (s)

                              O R D E R@@
                              CCCCCCCCC

........L.......I.......T.......T.......T.......T.......T.......J

.SP2

                We  have  carefully  gone   through  the   review
        petitions and connected papers.  We find no merit in  the
        review petitions and the same are dismissed accordingly.

.SP1

                                        ......................J
                                        (V.N. KHARE)

                                        ......................J
                                        (N. SANTOSH HEGDE)
        NEW DELHI

        FEBRUARY 28, 2001.


